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jearned counsel for the appli-
cant and Mr.G.Sarma, learned
AGAL.C.G.S.C. for the respondents
i Application is admitted.
‘Mr.G.Sarma learned Audl.C.Ge.S3.C
receives ndtice on behalf of
all the respondents. |
Any order of termination
shall be subject of the result
!of this casee.
List it on 28-10-97 for
orderé.
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Two weeks time is granted

on the tHe praver of learned
Addl.C.G.5.C. Mr.G.Sarma for

- filing of written statement.

X List it on 13-11-97 for

- orders.
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Mr.P.Sharma le;%-ﬁed n

counsel?ggeﬂgﬁgff of the a;)pu-

_-cant -submite that .the .applicant

has got relief and he does not
,,,,,,,,, want to press this Petition.
Accerdingly, appllcation is
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